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7.CRDER DT, 25.1, 2001,

In this cas- petitiener's ceunsel |
has filed Memo seeking withdrawal of the OA ‘
as he does notwant to pursue this matter. we ‘
have heard Mr,S.2.,Jena,leamed counsel for the
applicant and Ms,C.Kasturi,leamed ASC fer the

respondents.In view of this memo filed OA is
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Memb er(Judici al)

disposed of as withdrawam,




